| Form No. 10
‘Writ of Summons in a summary suit. (Rule 69)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIV ILJ URISDICTION

SUIT NO. OF 19
............................................... PLAINTIFF
versus )
et ..... DEFENDANT. To
Lreseeraerresseisessaiesessreeratesessrnerraeerns (Defendant)

~ “Whereas the plaintiff abovenamed has instituted a suit against you under Order
~ XXXVII of the Code of Civil Procedure, 1908, as set out in the plaint herem
. whereof the followmg is a concise statement, viz:-

nens Wawale anmamm mam m ] b st e e iaze o Sim smimacs mam vae raladen nina

" You are hereby atiuuuuucu to La‘dac an appc:uauoc in person or a vanauuuama
to be entered for you in this Court within ten days from the service hereof upon you;
in default whereof the plaintiff will be entitled at any time after the expxratlon of such
ten days to obtam a decree_for ‘any ‘sum not exceedmg the sum of Rs.
R TS eiveeresssensane eaiueasanans and the sum ofRs eretereeninperesisaniaen: L RECEINS 1)

,COsts together thh such interest, it any, as the Court may order:.-

. :7~.Ifyoucausean appearance in person ora Vakalatnama to be entered for you the
:,plamtlff w1ll thereafter serve upon you a ‘Summons for Judgment at the hearmg of
, Wthh you will be entitled to ask the Court for leave to defend the suit.

" Leavetodefend may be obtamed ifyou sati sfy the Court by aff1dav1torotherw1se
that there is a defence to the suit on the merits or that it is reasonable that you should
be-allowed to defend the suit. a

- Witness ” ............ , Chief Justice- at Bomb;ty aforesaid,
this cveeeeeeerecereeceeeene day of ............... 19 , _ ,
- Prothonotary and Senior Master.
Sealer , |
S The s day 3) ST 19

Advocate for the plamtlff
: Addres»s.v »



